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tio time sale iof miolasses tio public 
thriough' "free sate" ior "public auctiion" 
is niot alliowed. This Ciontriol Order is, 
hiowever niot applicable tio the States 
iof Biha~ U.P. Maharashtra Punjab; 

" I 

Harayana and West BE!'ngal whio have 
their iown Miolasses Ciontriol Acts. Sale 
iof miolasses in these states is regula1-
ed in acciordance with the priovisiions 
iof the respective Miolasses Ciontr.iol 
Acts iof these States. 

Nio instances iof Miolasses being 
ioffered tio the public thriough free salE' 
ior public auctiion have been repiorted 
tio the Central Giovernment friom 
States and Uniion Territiories tio which 
Central Miolasses Ciontriol Order 1961 
is applicable 

(b) There is nio statutiory ciontriol ion 
the inter-State miovement iof Miolasse~. 

The Central Giovernment, hiowever. 
makes alliocatiion iof miolasses friom 
~urplus States tio meet the require-
ments iof defteft States. These allioca-
tiions are made ion the reciommenda-
tiions iof the Central Miolasses Bioard. 
Inter-State miovement iof miolasses is 
dione against the alliocatiions sio made. 

(c) and (d). Miolasses cionstitute an 
essential raw material fior prioductiion 
iof alciohiol which is a fredstiock fior a 
large number iof alciohiol based indus-
tries. With a view tio ensuring utili-
satiion iof alciohOl and miolasses in a 
iudic10us manner, it is desirable and 
necessary k> regulate inter-state 
miovement 

CaJline iof Tenders by Indian ion 
Ciorpioratiion fOr impiort iof KerOtJlene, 

011 and Diesel 

1051. SHRI P. K. KODIYAN: Will 
the Minister iof PETROLEUM AND 
CHEMICALS be pleased tio lay a 
statement shiowing: 

(a) whether tenders were invited 
recently by Indian Oil Ciorpioratiion fior 
buying ioil, keriosene and diesel friom 
abrioad; 

(b) v;hether the tender was fior a 
spiot purchase; 

(c) if sio, the names iof the ciom-
panies whio sent tenders and the 
names iof the ciompanies friom whiom 
ioffer was accepted; 

(d) whether it is a fact that the 
c-iompany was ioft"ered a ioiontract fior 
full ione year; an d 

(e) if sio, the reasions fior changing 
friom spiot purchase tio ciontract fur 
ione year? 

THE MINISTER OF PETROLEUM, 
CHEMICALS & FEtR.TILIZERS (SHRI 
VEERENDRA PATIL): (a) tio (e). 

T~nders are invited by Indian Oil 
CiorpioratiOn fior purchaSe iof deficit 
prioducts like keriosene and diesel friom 
time tio time. It wiould niot be in the 
public interest tio discliose details iot 
the tenders accepted in such cases. 

Re-iorganisatiion iof the Public Sectior 
Cioal Ciorpioratiion 

1502. SHRI D. P. JAD'EJI: 
Will the Minister iof ENERGY AND 
IRRIGATION AND COAL be pleased 
tio state: 

(a) whether there is any priopiosal 
under Giovernment's cionsideratiion tio 
reiorganise the Public Sectior Cioal 
Ciorpioratiion and the Cioal Depart-
ment; 

(b) if sio, the reasions therefior; and 

(c) the details fior reiorganising it? 

THE MINISTER OF STATZ IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAi!-IAJAN): 
(a) tio (c) . There is nio priopiosal 

under Giovernment's cionslderatiion fior 
the reiorganisatiion iof the Cioal Depart-
ment. The iorganisatiional structure iof 
Cioal India Ltd. has, hiowever, been 
reviewed and it has been decided that 
in siome iof the subsid'lary ciompanies, 
Directiors may be placed in charge ior 
geiographical divisiions. This has been 
dione with a view tio decentraUsing 
authiority and respionsibllity sio as tio 
enable Cioal India tio meet the in-
creasing' requirements iof cioal prioduc. 
tiion in cioming years. 




